
  IN THE INCOME TAX APPELLATE TRIBUNAL 
    DELHI BENCH ‘E’, NEW DELHI 
 
 

BEFORE SH. N.K. BILLAIYA, ACCOUNTANT MEMBER 
AND 

SH. KUL BHARAT, JUDICIAL MEMBER 
    

ITA No.1795/Del/2020 
                  Assessment Year: 2006-07 

Mothersonsumi Infotech & 
Designs Ltd.  
2nd Floor, F-7, Block B-1, 
Mohan Co-operative,  
New Delhi-110044 
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ORDER 

PER N.K. BILLAIYA, AM: 

  

This appeal by the assessee is preferred against the order of 

the CIT(A)-25, New Delhi dated 24.08.2020 pertaining to 

A.Y.2006-07.  

 

2. At the very outset the authorised signatory to the assessee 

moved the following application :- 
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3. Noting the contents of the application this appeal is 

dismissed as withdrawn.  

4. Decision announced in the open court on 10.11.2022. 

 

 

 
           Sd/-           Sd/-   
   (KUL BHARAT)                     (N. K. BILLAIYA)  
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